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Sbri Ram J[rIahan Gupta: :May I 
know what are the main features of 
the land reform schemes in Orissa? 

Shri L. N. M1shra: The Land Re-
forms Bill of the Orissa State Govern-
ment was discussed in the Central 
Land Reforms Committee and certain 
modifications were approved. 

Shri SaDIr8JID&: May I know whe· 
ther recently there was any discus-
sion between the officials of the Gov-
ernment of Orissa and the Planning 
Commission; and, if so, with what re-
sults? 

Sbri L. N. MIshra: The Bill was 
discussed in the Central Land fie· 
fonns Committee. 

Sbri S8JIPDIIA: I wanted to know 
whether there was any discussion be-
tween the officials of the Government 
of Orissa and the Planning Commis-
aion and, if so, what the results were. 

Shri L. N. MIshra: On what sub-
ject, Sir? 

Mr. Speaker: Our jurisdiction is 
limited. The manner in which the 
land reforms have to be effected has 
to be considered by that Legislatur". 
The simple question here is how far 
help is given by the Centre for the 
administrative machinery and whether 
a decision has been arrived at in reSM 

pect of the aid to be given to the 
Orissa State. Questions have now 
been asked whether it is in the form 
of compensation for land acquired or 
for any other machinery that is being 
set up. Beyond that, the details of 
the land reforms do not fOt"m the sub-
ject-matter of the question. 

Sbri SaulllUlJlA: I wanted to know 
whether there was any discussion on 
this subject between the officials of 
the Government of Orissa and the 
Planning Commission. 

Mr. Speaker: If the details of the 
discussion are not relevant, the dis-
ellS_ion itself is irrelevant. 
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The Minister of Industry (Shri 
Manubhai Shah): A team of Soviet 
Technical experts is at present in the 
country to render technical assistance 
in the final selection of construction 
.ites and collecting initial data nece.-
sal')' for designing the live drug pro-
jects in view. As regards the setting 
up of the Drug farms, a technical corra-
mitt"e has been constituted to recom-
mt!nd specific plants to be cultivated 
to the best advantage within the re-
gional farms and to indicate the poll-
sible supplies of medicinal raw mate-
lials from them. The State GoverD-
u.ents have been addressed and the 
material furnished by them will be 
placed before the technical committee. 
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Sbrl Manabhal Sbah: PrOduction is 
expected to start in the third year of 
the Third Plan. 
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Shri D. C. Sharma: May I know if 
the six drug farms are enough to meet 
the needs of the country and whether 
there would be established an all-
plant farm in that? 

Sbrl Manubhal Sbah: The basic idea 
is to have the principal medicinal 
plants. This does not shut out the 
Ministry of Food and Agriculture and 
other Ministries concerned and the 
State Governments developing as 
many regional and local farms with 
different plants and herbs as may be 
necessary or possible. 

Shrl N. N. Patel: May I know the 
regions in which these 5 plants will 
be established? 

Shrl Manubha; Sbah: I have already 
placed a statement on the Table. H 
the han. Member wants I shall send 
him a copy of it. The names of the 
places and the planta are given in 
that and also the provisional siles for 
the drug farms. 

Shri S. C. Samanta: May I know 
how many drug farms already exist 
in these six regions and whether they 
will be accepted? 

Shri Manabhal Sbah: These are 
..otirely new farms to be intensively 
developed. As han. Members are 
_are there are so many dr.., farms 

in some Stares. ActuaIly, cinchona 
and other drugs and herbal plants are 
also being manufactured in the coun-
tryon a sizable scale. 
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Shrl B. K. Galkwad: May I know 
which arc the 5 places where these 
medical plants are being established? 

Shrl Manabhal Sbah: I have already 
placed a statement on the· Table of 
the House. 

Mr. Speaker: It is the same question. 
The han. Member may look into the 
statement that is placed on the Table. 

Shri P. K. Deo: May I know if the 
farms will take up the culture of the 
ayurvedic herbs? 

Shrl Manabhal Sbah: These are 
specific farms for development in an 
intensive manner to make it more in-
dustrially based than for collecting 
specimens from here and there. The 
drugs and medicinal plants which have 
an economic potential and much value 
to the medicinal world will be select-
ed.. 
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gestion for action and these things 
will be taken inLo consideration. If. 
the hon. Member could write and give 
suggestions f.-om this particular angle 
of Intensive and economic development 
of drug farms for the benefit of the 
country, that will be placed qefore 
the technical committee. • 

AsaDsoI and Hyderabad ExplClldons 

+ 
.180 J Pandlt D. N. Tiwari: . L Shrl VaJpayee: 

Will the Minister of Works, BoaslDe 
and Supply be pleased to state: 

(a) whether the reports on the ex-
plosions at Jhumaria Bazar, Asanso1 
on the 29th November, 1959 and in 
Begum Bazar in Hyderabad on the 
13th December, 1959 have been con-
sidered and accepted by Govern-
ment; and 

(b) whether any steps are being 
taken to give effect to the various 
recommendations contained therein? 

The Deputy MinIster of Works, 
Housing and Supply (Shri ADi.l It. 
Chanda): (a) and (b). A statement 
indicating the action taken by the 
Government on the various recom-
mendations contained in the report. 
on the explosion aL Jamuria Bazar is 
placed on the Table of the Lok 
Sabha. [See Appendix I. annexure 
No. 56.] The report on tlie explosion 
~  Begum Bazar. Hyderabad does not 
contain any recommendation. 

Pandlt D. N. Tiwari: From the 
statement I find that the recommend-
ation (e) has not been accepted by 
Government. In view of the fact that 
illegal possession of these fire-arms 
results in colossal loss of life and the 
present Act is not deterrent regard-
ing the commission of this illegal 
oftence. what is the difficulty in en-
hancing the sentence by an amend-
ment o{ the law? 

Shri Ariil K. Chanda: Till 1952, the 
only punishment prescribed was tine. 
In 1952, under clause 5, various 
punishments for imprisonment have 
been prescribed. ranging to two or 
three years. For some types of 
offence, the punishment is a fine 
which. may go up to Rs. 1,000. It is 
not enhancement of punishment but 
the more careful detection of mal-
practices which would really serve 

~ 

PancUt D. N. Tiwari: In regard to 
recommendation No. (F), it has been 
said that the existing stal! Is not 
sufficient to cope with the inspection 
work. May I know whether it has 
been decided to make fresh recruit-
ments for this purpose? 

Shrl ADi.l K. Chanda: We are con-
sidering this matter whether the 
staff should be increased or not. 

Shri Vajpayee: What action has 
been taken or is proposed to be Laken 
to implement recommendation (c) in 
regard to the Centrally Administered 
areas? 

Shri AnII K. Chanda: We have re-
fernod the matter to the Home Minis-
try. 

Shri Auroblndo Ghosal: What step!. 
are being taken in order to do away 
with the dual control of this inspec-
tion which has been commented upon 
at length by Mr. Surita who enquired 
about the Jamuria explosion? 

Shri AnD K. Chanda: So far as In-
spection is concerned, the inspcctiol1 
by the department of explosives must 
necessarily be restricted to the techni-
cal requirements. With regard to the 
other aspects it is upon the local 
authorities that we have to depend 
almost entirely. 

Shrl Sablman Ghose: May I knew 
whether the case was started against 
the owners of this establishment 
under section 5 of the Explosives Act 
and they were taken into custody but 
during the investigation the case was 
changed to another section and they 
were let out? 




